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ORDER 

. Saxma1A.M. 

7k rhspute raised in this petiti.n is about grant 

of cornpassienate appointment to the applicant, who is the 

grand-son of one deceased employee of Kanchrapara Worksh&p 

under the respondents. One Gokul E3ehari Shaw, ubm expired 

in harness on 26.12.1950 at the age of 54.years. The applicani 

contends that4nuber of representations was tiled for grant 

of c.mpassi.nate appointment to the Railway authorities but.. 

t. no effect. 'The first such representation was made by the 

wife of the deceased railway employee in 1951 and the last 

representation was made by the applicant in 1998. Hence this 

petition. 

None appears for the respondents though the espy 1 

of the application has been sewed on them. 

We have heard the ld.ceunsel for the applicant, 

perused records and have considered the facts of the case. 

The law regarding granting cmpassi.nate appointment has been 



9 -: 2:- 

laid d.wn by the H.n'ble Apex Ciurt in a catena it decisiens. 

Menti.n may be made it the decisiin of the said H.n'ble Ciurt 

in the case of Audi tsr General of India & Ors.-VS-G.Anantm 

ajeswara Ra., rep•rted in 1994,ATC(V.1.26) ,.p.SBO. In the 

judgement the II.nble Ciurt has ebserved thathe app@inthent 
. t~l 

was centined to s.n,daughter or wid.w it the deceased ernpl.yee 

to relieve ecsnomic distress by sudden demise in harness of 
4 1; 

the givt. einplsyee4 ut in ether cases it catinst be a rule to 

taJe advantage of the Mern.rmndum to appeint tri.se  pers.ns to 

thise pists in the gr.und it cèmpassi.n. The said H.n'ble C•u 

had #1so decided in the case of Umesh Kr.Napal_V$_State it 

Haryana & Ors., rep.rted in JT 194 SC 525 to the effect that 

c.rnpassisnate app.intment cannit be granted after the lapse it 

a- 	peri.d3 the csnsiderati.n for such app.inthent is 

net a veEted right which can be exercised at any time in future 

The .bject being to enable the family to get ever the financial, 

crisis which it faces at the time it the death of the s•le 

bread-winner, the c.mpassi.nate app.inthient cmnnet be claimed 

and Sffered whatever the 'apse of time and after the crisis 

is ever. Similar .bservati.n was also made by the H.n'ble Apex 

C•urt in the case it UniSn of India & rs.VS-hawan Sinh 

rep.rted in 1995 SCC(V.1.6) pgc 476 and ether cases. 

pkt 
In this case, we find that the death w hckd- as 

darly as in 1950 and the t amily has g.ne threugh the ecn.rnic 

distress, whatever it may be, for the last 48 years. As su, f 

distress for death, no c.mpassi.nate app.inbent caii be claimed 

by the applicant who is neither the sin fir the wife it the 

deceased railway empl.yee but the grands.n it the deceasd 

empl.yee who was net even b.rn at the time of death of the 

deceased erflp]..yee. We are, theref.re, of the
0 
view that this 

applicati.n d•es not have any merit at all and be summarily 

rej ected. 

In view of the af.resaid, we di not find any merit 

in this mpplicati.n and the applicati.r is dismissed sunnirily 


